[ 19 December, 2023 ]

Need to re-name the clean energy cess as Environment and Rehabilitation
Cess and earmark 60 percent thereof to coal-bearing States

DR. AMAR PATNAIK (Odisha): Mr. Deputy Chairman, Sir, | am so happy that the
hon. Finance Minister is alsc here.l am going to raise a point relating to her
department. This is relating to Coal Cess or Clean Energy Cess. This was introduced
by the Government of India in 2010, basically, to compensate for extraction of coal
which causes a lot of environmental issues relating to air guality, water quality,
pollution at top soil level, transportation, drainage systems, etc. But, subsequently, in
2017, after decision of the GST Council, this was subsumed into the GST
Compensation Cess. Now that GST Compensation Cess has been withdrawn, |
would like to know from the hon. Minister what the position of this Cess is.

Sir, hon. Chief Minister of Odisha, Shri Naveen Patnaik, had made a
suggestion that this should be converted into Environment and Rehabilitation Cess
and given back to the States once again, particularly, the coal-bearing States.
Odisha, for example, is the second largest producer of coal in the country after
Chhattisgarh. The amount of environmental pollution caused due to coal extraction —
India’s dependence on coal will continue — is huge. Since we are committed to net
zero emission transition, | think, a good idea would be to convert this into the
Environmental Rehabilitation Cess and distribute among coal-bearing States, so that
for extraction of coal the amount of environmental pollution cost can be compensated
to the extent through afforestation and other measures. And, we will be, actually,
having a situation in which States would be having incentive to go in for clean energy
procedures. Thank you.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with the
submission made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

45



46

[RAJYA SABHA ]

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh)= Sir, | also associate
myself with the submission made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submissiocn made by the hon. Member.

SHRIMATI SULATA DEO (Qdisha): Sir, | also associate myself with the submission
made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
submissiocn made by the hon. Member.

SHRI JAYANT CHAUDHARY (Uttar Pradesh): Sir, | also associate myself with the
submission made by the hon. Member.

it STUTalT: JMTUhT g=IaTg | T TGT Sil, 379 ST

Need to provide flight connectivity from Punjab to various international destinations
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MR. DEPUTY CHAIRMAN: Now, it is time for Question Hour.
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